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CENTRAL ADMINISTRATIVE "TRIBUNAL
PRINCIPAL BENCH: NEW DELH!

. RA No . 240 of 1909 In
yf M.A. 7B8/87 In -
O.A. No7)Y& of 1997 :
: ‘ oA
Mew Delhi, this the 23 day of December, 1284
HON’'BLE MR.S.R.ADIGE,VICE CHAIRMAN(A)
HON'BLE-MR. KULDIP SINGH, MEMBER (J)
1 Kanwal iit Singh Anand
S/o Shri Marender Singh Anand,
€G  Chander MNagar, A-Block,
Janalc Puri
New Delhi-58
? Mrs., Madhuo Sethi w/o K K. Sethi
A-2 Baba BRanda Bahadur Apartments
Sector 14, Delhi-85,
2. Shri Ashok Kumar Guha S/0 Late Shri N.N. Guha
23/82, East Azad Nagar,
PO East Azad Nagar
Dalhi-110 Q05
4. Shri Randhir Singh Chhakara
€/c Bhim Singh '
VE&PO Nanga! Kalan
Tehei! and District Sonepat (Haryana). Review
' Applicants
Versus
1 N.C.T. of Delhi through
ts Chief Secretary

1
i Z ,
5, Sham Nath Marg, Delhi.

2. The Joint Secretary (Services),
N.C.T. of Delhi, -
Delhi Administratio
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e Minera! Development Corpn.;
N

a
through Genera! Manager,
N-36, Bombay Life Building

....... e

Connaught Place, New Delhi. . .Respondents

ORDER BY CIRCULATION

Hon'hle Mr. Kuldip Singh. Member (1)

given to the review applicants. The case was fisted in
the cause list and at the time when the %ase was talken up
for hearing no one had appeared for the applicants and
ihis .T;ibpna! had rightly chesen to proceed with the

.
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&ﬁitter and after hearing the respondents’ counse!
proceeded to record the judgmean There is no error
apparent on the face of the record which may call for
review of our order The RA is accordingly diemissed.
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(KULDIP SINGH)
MEMBER (J) VICE CHAIRMAN(A)

Rakesh




